
2531 GI/2018 (1) 

 

 

jftLVªh laö Mhö ,yö&33004@99 REGD. NO. D. L.-33004/99 

 
 

vlk/kj.k 
EXTRAORDINARY 

Hkkx II—[k.M 3—mi&[k.M (i) 
PART II—Section 3—Sub-section (i) 

izkf/dkj ls izdkf'kr 
PUBLISHED BY AUTHORITY 

la-  295] ubZ fnYyh] lkseokj] ebZ 7] 2018@oS'kk[k 17] 1940 
No. 295] NEW DELHI, MONDAY,  MAY 7,  2018/VAISAKHA  17,  1940 कारपोरेटकारपोरेटकारपोरेटकारपोरेट    काय�काय�काय�काय�    मं�ालयमं�ालयमं�ालयमं�ालय    अिधसूचनाअिधसूचनाअिधसूचनाअिधसूचना    नई �द�ली, 7 मई, 2018 सासासासा....काकाकाका....िनिनिनिन. . . . 433433433433((((अअअअ))))....—के�	ीय सरकार, कंपनी अिधिनयम, 2013 (2013 का 18) क� धारा 469 क� उपधारा (1) के खंड 76 के उपखंड (ix), खंड 77 के उपखंड (iii) और उपधारा (2) "ारा #$% शि'य( का #योग करते ,ए कंपनी (प.रभाषा 1यौर( के िविनद4श) िनयम, 2014 का और संशोधन करने के िलए िन6िलिखत िनयम बनाती ह,ै अथा<त्:- 1. संि?@ नाम और #ारंभ.- (1) इन िनयम( का सिं?@ नाम कंपनी (प.रभाषा 1यौर( के िविनद4श) संशोधन िनयम, 2018 ह।ै  (2)  ये राजपD मE इनके #काशन क� तारीख को #वृ% ह(गे। 2. कंपनी (प.रभाषा 1यौर( के िविनद4श) िनयम, 2014 के िनयम 2 के उपिनयम (1) मE खंड (द) का लोप �कया जाएगा।   [फा.सं.-01/13/2013-सीएल.-V(पाट<-I)] के.वी.आर. मूKत<, संयु' सिचव  	ट�पणः	ट�पणः	ट�पणः	ट�पणः- मूल िनयम, भारत के राजपD, असाधारण, भाग II, खंड 3, उपखंड (i) मE अिधसूचना संOया सा.का.िन. 238(अ), तारीख 31 माच<, 2014 "ारा #कािशत �कए गए थे और सा.का.िन. 507(अ), तारीख 17 जलुाई, 2014 "ारा इसमE पSावतT संशोधन �कए गए।    
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MINISTRY OF CORPORATE AFFAIRS 

NOTIFICATION 

New Delhi, the 7th May, 2018 

G.S.R. 433(E).—In exercise of the powers conferred under sub-clause (ix) of clause (76), sub-clause (iii) of clause 

(77) of section 2, read with sub-sections (1) and (2) of section 469 of the Companies Act, 2013 (18 of 2013), the Central 

Government hereby makes the following rules further to amend the Companies (Specification of Definitions Details) 

Rules, 2014, namely: -  

 

1.  Short title and commencement. - (1) These rules may be called the Companies (Specification of Definitions Details) 

Amendment Rules, 2018.  

 

(2) They shall come into force on the date of their publication in the Official Gazette.  

 

2. In the Companies (Specification of Definitions Details) Rules, 2014, in rule 2, in sub-rule (1), clause (r) shall be 

omitted.  
 

 

[F.No. 01/13/2013-CL-V-(Pt.-I) ] 

K. V. R. MURTY, Jt. Secy. 

 

Note:  The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i) 

vide notification number G.S.R. 238(E), dated 31
st
 March, 2014 and subsequently amended vide  

G.S.R. 507(E), dated the 17
th

 July, 2014.  
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